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IN THE CENTRAL -ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD
O0.A,NO. 1491/97,

Date of Orders 11=-11+97,
Between:

P.Madhava Rac. .

*e Applicant.
and

1. The Postmaster General,
Vijayawada Region, Vijayawada-2.

2. The pirector of Postal Services,
C/0 the Postmaster General,Vijayawada-2.

3. The Supdt.of Post Offices,
Machilipatnam Divisi on, Machilipatnam-l.

4. Sri R.Lakshminarayana,
Enquiry Officex. +«+ Regpondents,

For the Appdicant: Mr, S,Ramakrishna Rao, advocate
For the Respondents: Mr. J.R.Gopal Rao, Addl.OGSC.
CORAM: .
THE HON'BLE MR,H,RAJENDRA PRASAD : MEMBER (ADMN)
THE HON'BLE MR,B,S.,J21 PARAMESWAR 3 MEMBER(JULDL)
The Tribunal madethe following Order:=-

Heard Sri S.Ramakrishna Rao, for the applicant and
Sri'J.R.Gopal Rao, for respondents.
2. Notiwve before admission, Reply to be filed withing
4 weeks i,e., on or before 10,12,1997, To be listed on 11-12-97
for further orgders.
3. As an interim measure it is directed that further
hearings in the enquiry under Rule 18 of CCS(CCA) Rules, 1965
against the applicant shall not be held until 15-12-1997,

&@‘E\/\/

Deputy Registrar.

1. The Postmaster General, Vijayawada Region, Vijiaydwada-2.
2. The Director of Postal services, 0/0 the Postmaster General,
Vi jayawada=-2.
3. The Superintendent of Post Offices, Machilipatnam mvision,
Machilipatnam~1.
4, Sri R.Lakshminarayana, Enguiry Officer & Asst.Supdt.of
Post Offices(HQ) O/o the Supdt.cf PoBt Offices, Machilipatnam-l.
5, One copy to Mr,S.Remakrishna Rao, advocate, CAT.H¥d.
6. One copy to Mr, J.R.Gopal Rao, Addl,.CGSC. CAT.Hyd.
7. One spare coOpy. :
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‘Admiltte d and Interim directions issued.
. J |
Dispgsed of with Diregtions;

Allowed

Dismiissed.
" Dismikzed as withdrawn

Dismidgsed for gefault
d/Re jedteq 4
No.order as to.costs. }
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IN THE CENTRAL ADMINISTRATIVE.TRIBUNAL HYDERABAD BENCH 3 HYDERABAD,
OA, un.1491/97

Betueens: Datedsl1s 12ﬁh99?a

P%MaQﬂaUa Rao iﬁﬂ Applicantﬁ
And |
15 The, Pna;magter Ganaral,

Vijayawada, ﬂagzon.
: _Vigayauaddﬁ - SRS

2% The Director ‘of Postal Sarvxcas,
0/o The Poatmastar General,
UiJayauada L

Jﬁ The Superintendant of Post .
Officses, mach;lipatnam Division, ..

47 fachilipstnsms ' 7 Respondentsi]
o' 3ri Rilakshminarayana i ui |
Counsel Por the applicent = & Mregi Rema Krishna Rao

Counsel for tha respondents mfﬁ JﬁﬁﬁGapal Radﬁ
CORAM:
THE HON'BLE MR, R RANGARAJAN : MEMBER (A)

THE HON'BLE MR. B.s. JAI PARAMESUAR 3 menaaa (a)

* o *

JHE TRIBUNAL. MADE THE FOLLOJING ORDER3=.

Heard Sri S. Ramakrishna Rao, counsel for ths applicant

and Sri Phalguna Rao for Sri Jﬁﬂﬁcopal Rao for respondantsa

_Rdniﬁﬁ The interim order dated 11, ﬂ1ﬁ1997 will

continue until further orderdq

et

Baputy Registrar
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oA.1491/97 o = . -
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13 The Postmaster Gensral, Vijayawada Region, Uigayauadaﬁ
p/o The Postmaster Genaral, :
I

2% The DPirectgr of Postal Services,
Vijayawada'd o , | ,
ﬂachilipatnam Bivisinn; !

F

3% The Suparintendant of Post OfFfices,
machilipatnams , _ ‘ :

Sﬂaamakrishna Rao, Advocate, cAT?, Hyd |

r

One copy to Mr. JﬁRéGopala Rao, AddlﬁCGSC.. CAT .y - Hyd' _
r
r
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Dated: ”/’l /?; o ‘7 ,

ORDER/ 3HIaMeENT -

A= WA S

|

0. . HE. /lf CfM; /ﬂ P |

Admiittad and Intepin Directions
Issued, 0 T

Allawgd o

Dispoged of with DireFtions
Dismissed r
2s withdrawh
For Default,

jected

Dismiss
Dismisse
Ordered/R

NOo order ad\ to Costs,

I
I1I Court

YLKR

1 - s:mr%afrnm‘
. Eentral Admimaf ve Tribunal
Seror JDESPATCH

15 DEC. 1997 ,
AN %
*2erry wradYE ﬂ

HY meRABAD EENCH
|

+

.




IRE

P.Madhava Rae

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
* ks

0.3.1481/91.

+» Applicant.

Vs

1. The Pestmaster General,
Vijayawada Region, Vijayawada-2.

3. The Directer ef Postal Services,
0/e the Pestmaster General,
- Vijayawada=-2.

3. The Supdt. ef Pest Offices,
Machilipatnam Divisien,
Machilipatmam-i.

4. Shri R.Lakshminarayana .+ Respendents.

Ceunsel fer the applicant ¢+ Mr.S.Ramakrishna Rae

Ceunsel fer the respondents' H Mr.J.R.Gopala-Rao,Adil.CGSC.

CORAM: -

THE HON'BLE SHRI R.RANGARAJAN : MEMRER (ADMN,)

THE HON'SLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)

C?L//f

Dt. of Decisien 3 03-03-99.:




Ao

‘2-
ORDER

ORAL ORDER (PER HCN'ELE SHRI R.RANGARAJAN t MEMBER (ADMN.))

Heard Mr,S.Ramakrishna Rae, lesrned ceunsel fer
the applicant and Mrs.Sakthi fer Mr.J.R.Gewala Raoﬁ.learnei
ceunsel fer the respopdents. Netice has ween served en R-4.
Put called absent,

2, The spplicant in this OA whe is Pestal Assistant

ﬁachilipatnam Divisien was issued with a chareememe Ne.F1-1/96-97
dated 22-1-97., An enquify efficer was neminated. The applicant
nominaﬁed ere B.V.Narayana retired APMG, Tummuru village, NaiduLet
a8 A.G.S. That neminatien ef B.V.Narayana was rejected By the
;enquiry eofficer By the impugned erder dated 20-04-97 (Annexure-If) .
The enquiry efficer has rejected the neminatien ef B.V,.Narayana
te assist the applicant-ds¥$is defence ceunsel was rejected en

three greunds. They are

1) Sri P.V.Narayana is at Tummuruv Villaee (via),
Naidupet, Nellere District as said in his letter dated 23-4-97
and as such huee ameunts ef TA will have te be incurred fer his
attendance te the encguiries.

2) In additien te the ameve Sri B.V.Narayana in hig
jetter dated 23-4-%7, infermed that the case in questien is the
fiﬁth case in which he is werkine as 8GS and there may be
hindrance in his attendance in the present case as Defence
Assistant in view ef the humber cases en hand and his aee.

. 3) The third ene is that the P.C, in the case is a

Nen-Gazetted officer whereas the Defence Assistant is a senier
retired Gazetted efficer in the Pestal Department. Therefere t
stagus ef the P.0O, de. net justify te accept Sri B.V.Narayana a

{ M- o
(]

Defence Assistant.

3. The applicant appealed aeainst that erder te R-3
as previded in the Department of Per.& Tre., O.M.Ne.11012/3/86-Kst.

(A), dated 29-04-26 as stated in the Gevernment ef India

gecisien incerperated at Nete=17 under the Rule-~14 of the

ccs (cca) Rules. The said autherity viz., R~3 herein rejected his

appeal wy the impuened erder Ne.F1y/1/96-%7 it .26=-5~9%7

(Annexure=I ).
:)-L/ :(\ . . no3/"‘
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Z:E Red This OA is filed te set aside the impuencd erder

/Ne.Inq.1/97 dated 29-4-97 as upheld by the R-3 erder Ne.Fl-1/
96-97‘dated‘2§-qs-97 refusine te sermit the applicant te niminate
A.G.S. of his cheice by helding the impuened erders as arhitrary,i
illegal, unwarranted, friveleus and fer a censeguential directien
te the respendents te allow the AGS néminated By the applicant
accerding te his cheice, which he had already exercised, duly. !
permittineg the AGS te assist the gpplicant and alse te direct

the respondents Ne.l te 3 te appeint 3 separate I.C. 3§ centinuine

the present 1.0. can lead te jeepardice the interest ef the
applicént.

5. The applicant nominated B.V.Narayana retired APMG of
Tummuru Villaee, Naidupet, Nellere District as his AGS. The
Rule-8 (a) & (@) Under Rule~14 of the CCS (CCA) Rules prevides
for nemination ef assistine Gevernment servant te a deliquent
empleyee to' A his case ag the time of enquiry. The Rule

& (a) & (») under Rule-14 wh;;h repreduced »elevw i~

any ether CGevernment servant pested in any of fice either st
his headgquarters ef at the place where the inguiry iépeld,

te present the case en his behalf, but may net engage a

lewal practitiener fer the purpese, unless the Presentine
Officer appeinted By the disciplinary autherity is a legal
practitioner, er, the disciplinary autherity, having regard
te the circumstances of the case, se permits: |

|
|
"phe Gevernment servant may take the assistance ef ‘
i

Previded that the Geverrment servant may take the .

assistance ef any ether Gevernment servant pested at any
ether stgtien, if the enguirine autherity havine regard te
the circumstances ef the case, and fer reasnns te be recerded

in writine se permits.

NOTE = The Gevernment servant shall net take the assistance 14

any ether Gevernment servant whe has {(three) pending disciplinaf

cases on hand in which he has te give assistance.

/Jl‘/ | ' .o/

)

—
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|
AT/
- |
(») The Cevernment servant may alse take the
assistance of a retired Gevernment servant te
present the case en his behalf, sukject te such
cenditiens as may e specified by the Presiéen%

frem time to time By general er special erder }n
this behalf."

The enquiry efficer has get discreaticn te accept er reject the
neminated AGS fer reasens te we indicated. The enqliiry efficer
had rejected the case eof B.V.Narayana as AGS en 3 aeceunty which
are enumerated abeve,

oS
6. The second and third greunds jif net a relevant

censideration fer rejectien eof the AGS neminated by the

applicant. The shb-para-(iv) ef Nete-1% under Rule-l4 is

relevant in this cennectien. The abave rule is centained in

|

the DeP&T O.M.Ne.11012/5/82-Estt.(A) dated 22-5-92, The relevant

para reads s belewi-

“The retired Gevernment servant cencerned sheuld r
net act as aefence assistant in mere than five W
cases at a time. The retired Gevernment servant’
csheuld satisfy the inquirine efficer that he dees
net have more than five cases at hand includine é
cas® in questien.®

Az per the gheove para ghe retired Gevernment servant can act aL a

- f 4

AGS if he 1s net thm‘more than 5 cases at a time, The

rejection of the AGS in this case is that the neminated AGS is|
havine 5 cases includine the present case. The aseve-rejectien
on that ereund is net preper and hence the secend reasen given
»y R-4 is necessarily te be rejected. The third reasen eiven
fer rejectien of the case is the! AGS 1s‘aﬂ6azetted Cfficer whereas
P.D empleyes.
the _chagsed /. 15 a Nen-Gazetted Officer and hence the nominatien
N ,
‘of gazetted efficer te assist the applicant is net permitted.

Ng rule has seen gueted in this cennectien. The applicant is ?t

liverty to decide the suitasle persen whe can defend his case
/\)-H/ ‘..

a
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effectively, There is ne rule shewn to us gayineg that nen-
sazetted empleyee cannot take the assistance eof a sazetted

empleyee whexs whether servine eor retired to defend his case.

Hepce, the third ereund is alse rejected. Hewever B.V.Narayana |

is net frem the same place where the gpplicant is headquarterct

or where the enquiry is eeine to take place. He is from a

different place. The R-4 has rejected en the ereund that AGS

has te pay huse TA fer attending the enquiry. XNe rule te shew

that payment ef TA is one eof the censideration for rejecting

the neminatien ef AGS. Hence, the rejectien epn that greund alse
dees not appecar te »e in erder. Hewever, we de net llike te pass
any erder in this cennectien as the disciplinary autherity has t
pass a suitakle erder in this cennectien. The appeal filed by '
the apmplicant has been rejected selely relying en the 3 reasonsr

eiver by the R=4, As gtated earlier the secend and third reasebs

o
4o unwarranted. The first reasen given by R-4 alse needs
of the

recensideration. Hence, the appedlate erder ami/disciplinary

autherity erder dated 26-05-%7 has te be set aside and remittj

Back te that autherity fer recensideratien ef that issue in

accerdance with law. The applicant alse requeste for change eof |

D

enquiry efficer thet he apprehends that the enquiry efficer h*

rejected his gaze neminatien of AGS and hence en that acceunt
o _
he hes bissed against the applicant. I+ is net necessary for
te take a decisier te chanee the 1.0, as khm we remitted Wack
the disciplinary autherity te take a decisien whether the pre
) enquiry efficer viz., R-4 herein is te e centinued oghot.
[\Dep
hies case suitakly at the apprepriate time if he still feels t

tEe=r=¢—3s E.O is »iased against him,

M,_

«e6/=

nds en the reply te e given By the discislinary autherity

en the ®asis ef his recensideration. The applicantbay take u

Y

|

|
u
|
t
|

|

T

|

1

8
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H3

|
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|

In view of what is stateé abeve, the impuened

T
erder No.Inq.1/97 Aated 29-4-97 of R-4 and the erder Ne.Fl=-1/ |

06-.97 dated 26-5-97 of R«3 are set gside, The R=3 is directed [
[

te recensider the whele issue in the light of the facts and [

circumstances ef the case keeping eur esservatiens in mind

and decide the case of enqagine B.V.Narayana as defence cesunsel
|
The |

|

for the applicant as neminated by the applicant herein.
applicant if se advised mgy alse susmit anether representatien

oo
s fellew up oprarlier representatien within a peried of 21 gays

f rom the date of receipt of a cepy of this judeement. If such f
|

a representatien is received the disciplinary autherity shall:
|

dispase of his earlier representatien strenetheped by the |
v |
|

representatien tc be fileg by him[in accerdance with law.
|

", The CA is erdered accordinely. Ne cests,

xr\fxgﬁQ/"Jﬁbfﬁﬂf*H’;’ 0\“\"5-_‘dﬁﬂ‘#‘*£§i4"‘ |
1 [
(R. RANGARAJAN) |

(B.S PARAMESHWAR)
MEMBER (JUDL.)} MEMBER (ADMN. ) [
2,31 |
: Mo
Dated 1 The 03td March,19ss. Yoty |
Tbictated in the Open Ceurt) 257 |
. . , [

spr ,
| | |
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Form No.8

% o ) (See Rule 29) :
¢ ' ‘ BY F{.P.A.t.
CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH AT HYDERABAD
- Ist Fioor, HACA Bhavan, Opp: Public Garden, Hyderabad-500 004. A.P.
ORIGINAL APPLICATION NO. 1491, OF 199?. ‘
Applicant (8) ~ : VIS, - ' Respondent (s) _
nofeliplnys Reoe The rostmaster Geperaly, yijayaveda.d
Advocate Shri: ¢ nama Krishna Rac. ' Advocate SPr iy, r,Gopala Rao,
Adal.cGEC,

To ,
J/ The Postmaster General, Vijayawada Region, Vifayswada.3520002,

-

The Director of tostal Services, 0/o The Postmaster General Vi}avawaﬁia

éswﬁt.of Post Offices, Machilipatnem Division, Machilipatnam, 521001,
4, Shri R.Laksheinarvavana.BEnguiry Officer & Asst.Supdt.of Post officés.“;
(HD) 0/c the Supdt.of rost Offices, Machilipatnam,521001. |

Whereas an application filed by the above named applicant under Section 19 of the Administrative Tribunals Ad

[=}

1985, as in the copy annexed hereunto has been registered and upon preliminary hearing the Tribunal has directe

that you should be given an opportunity to show cause why the:application should not be admitted.

s

Notice is hereby given to you to appear in this Bench of the Tribunal in person or through a Legal Practitioner
Presenting Officer in this matter at 10-30 AM. of the ... Eleventh, ... day of
........................... LoDeceaber, . 199750 to show cause, why the application should not b

7]

admitted. If you fail to appear, the application wili be heard and decided in your absence.

Given' under my hand and the seal of this Tribunal, this the ............ Bleventh, day of
SRR . ~'J. . < 1 VS 199.74.... '

g L)
EADRICERCIEE B E L)

// BY ORDER OF THE TRIBUNAL /f Ul Adoinisf@¥us Tiibuna
Ot e Paer DESPATCH
ce < - 26 NOV 1997,

arare Adys éﬁ

HYRPRABA D BATCCH J

F@EG@THAF

Date : 18-11=97,

-~




IN THE COURT OF THE /" = s 1A £~
i
LDman STLATIvz TLIRV W AL

-, s AT —
“ L D QA RAD
O A No. of 199
)
BETWEEN :- . !
) .
‘“ PLAINTIFF
}2. ﬂﬂz:ﬁ!:z(ca LOAD PETITIONER
: ' APPELLANT
L I COMPLAINANT’
) R
AND,
I
n
}

DEFENDANT
q/m P g2 [ ﬂv\nﬂﬁfp/u ﬂnwLﬂRESPONDENT

f?{awm?a\ Uil WMCJNAC%D

- -

Advocate for : Appé/g‘%‘/ﬂlﬂ,

. . . o , . . . .. \
. : Filed cijfz— O...— 1997
R . - :

Address for Serwce

o ‘ G SANKA RAMAKRISHNA RAO

BALLB ,P.G.D.C.R.S.,
ADVOCATE

1-1-10/2, Jainahar School Lane,
Jawahar Nagar, RTC X Road, Hyderabad-500 020.
PHONE : 638|I883

+
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5

*IN THE COURT OF THE_C £ uot84 Amm,mx ‘Swszﬁm/

fﬂ/@(}n)ﬂzj HID EXALRAD BEAICH
AT D= KA.BAD i

O-Ano. HGQy  of 1995

PLAINTIFF
PETITIONER

BETWEEN :- D mﬁ//&ﬂ////‘_!ﬁ?m o f
| ‘. APPELLANT

' COMPLAINANT

AND
DEFENDANT

’ S;ﬂ: © RESPONDENT
w%ﬂ 2 o ACCUSED

WD m a&imugrﬁ

@mlsfr&np : .

A3 iﬁﬂﬁ"ﬁh 4;,%
T ’?&; e:;;ﬁ :
g 1 REGEIVER %

do hereby appoint and retain

'SANKA RAMAKRISHNA RAO\{

n B.A.LLB., P.G.D.C.R.S.,
. .ADVOCATE

K3 prAAD. gnay
LDyocaATe .

L

Advocate/s to appear for me/us in the above suit/case ard t0. corduct and Prosecute
(or defend) the same and all Proceedings that may be taken in respect of any application for
execution of any decree or order Passed therein. |/we empower my/our, Advocates to appear in ali
miscellaneous proceedings in the above suit or matter till all decrees or ord_ers are fully satisfied or
adjusted to compromise and to obtain the return of documents and draw 'any moneys that migth
be payable to me/us in the said suit or of matter (and [/w do- further empower my/our Advocates to
“acception my/cur behaif, service of notice of all or any appeals or petltlons filed in any court
of Appeal, reference of Revision with regard to said suit or matter before disposal of the in this

Honourable Court.)

‘Certified that the executant who is well acquanted with English Read this Vekalatnama the
contents of the Vekalatnama were read out and explained in Telugu/Urdu to executant or he/she/

they being unacquaintant with English/who appeared FPerfectiy to underétand the same and signed
or put his/her/their signature/s or/and marks and in my Presence.

Executed JS? h& day or @%W + 199 ;

! .

Advocate
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CENTRAL ADMINISTRATIVE TRIBUNAL $: HYDERABAD BENCH

R ~ J . I

OA/RAfER/MA.No, L4 of 1997
P. Madbauva Rac
sesn Applicant( S)
Vs.
The Posbmaslix Dﬂuﬂ’%ﬂ v e @Sl Respondents
\/”’:&_ ‘KW@ cuingl oLl s - wee |
MEMO OF APPEARENCE

I, JsR.GOPALA RAO, ADVOCATE ‘ having beeni authorised by

Government Authority notified under Sec. 14 of Administrative
Tribunal Act, 1985 hereby appear for Respondents “ﬁéi- and

|
|
|
South Central Ra@way@mtsdby@mb&aﬁagerbythe Centr
|

undertake to plead and act for them in all matters in the afore-

said case.

W plaldae
yderabad. 51 ignature & Designation of the
pDt, 3-3- Cﬁ‘g Counsel '

&Jﬁ e GOPALA RAQ, ADVOCATE)
dl - 5.C. for Retdways, & 9

pLr)

|
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